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UTTAR PRADESH SARKAR
SANSADIYA KARYA ANUBHAG-1

No. 61/XC-S-1-25-03 S-2025
Dated Lucknow, March 11, 2025

NOTIFICATION
MISCELLANEOUS

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution, the Governor is
pleased to order the publication of the following English translation of the “Uttar Pradesh Nagar Yojna Aur
Vikas (Sanshodhan) Vidheyak, 2025’ introduced in the Uttar Pradesh Legislative Assembly on
February 25, 2025:

THE UTTAR PRADESH URBAN PLANNING AND DEVELOPMENT
(AMENDMENT) BILL, 2025
A
BILL
further to amend the Uttar Pradesh Urban Planning and Development
Act, 1973.
IT 1S HEREBY enacted in the Seventy-sixth year of the Republic of India
as follows:-
1. (1) This Act may be called the Uttar Pradesh Urban Planning and Short title and
Development (Ammendment) Act, 2025. commencement
(2) 1t shall be deemed to have come into force with effect from the 5™ day of
February, 2025.

2. In section 4 of the Uttar Pradesh Urban Planning and Development Act, Amendmentof
1973.— section 2 of

. . President’s Act
(a) For clause (b) of sub-section (3), the following clause shall be ,, 1101973

substituted, namely :— as re-enacted by
“a Vice-Chairman to be appointed or authorised by the State U:; ) A:t no. 30
of 197

Government.”
(b) Sub-section (4) shall be omitted.
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Repeal and 3. (1) The Uttar Pradesh Urban Planning and Development U.P. Ordinance

saving (Amendment) Ordinance, 2025, is hereby repealed. no- 1 of2023
(2) Notwithstanding such repeal, anything done or any action

taken under the provisions of the principal Act as amended by the

Ordinance referred to in sub-section (1) shall be deemed to have been

done or taken under the corresponding provisions of the principal Act

as amended by this Act as if the provisions of this Act were in force at

all material times.

STATEMENT OF OBJECTS AND REASONS

The Uttar Pradesh Urban Planning and Development Act, 1973 (President’s Act No. 11 of 1973)
is enacted to provide for the planned development of certain areas of Uttar Pradesh and for matters
connected therewith.

In the aforesaid Act, there is a provision for the appointment of the Vice-Chairman of the
Authority to be full-time. Keeping in view the area/work and limited resources of some of the
development authorities constituted in the State, the State Government often does not make full-time
appointment to the post of Vice-Chairman of such development authorities, but gives additional charge of
the post of Vice-Chairman to District Magistrates of the concerned districts. In the notification dated
September 13, 2018 for the formation of Mirzapur-Vindhyachal Development Authority, the following
provision has been made regarding the Vice-Chairman of the Authority: “Appointed by the State
Government/District Magistrate Mirzapur- Vice-Chairman.” Taking cognizance of the above provisions of
the notification for the formation of Mirzapur-Vindhyachal Development Authority, the Hon'ble High
Court has made an observation regarding not assigning the post of Vice-Chairman of Development
Authority to the District Magistrate of the concerned district under the provisions of the Act, due to which
there is a possibility of litigation in the Hon'ble Courts for the appointment of full time Vice-Chairman in
such other development authorities of the State where full time Vice-Chairman has not been appointed. In
view of the above, in the interest of work and with the objective of optimal use of resources, it was
decided to amend section 4 of the aforesaid Act with the objective of making provision for “an officer
appointed or authorized by the State Government for this purpose” in relation to appointment to the post
of Vice-Chairman of Development Authority.

Since the State Legislature was not in session and immediate legislative action was necessary to
implement the aforesaid decision, the Uttar Pradesh Urban Planning and Development (Amendment)
Ordinance, 2025 (U.P. Ordinance No. 1 of 2025) was promulgated by the Governor on February 5, 2025.

This Bill is introduced to replace the aforesaid Ordinance.

YOGI ADITYANATH
Mukhya Mantri.

By order,
J. P. SINGH-II,
Pramukh Sachiv.
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